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fi> n * b le  S h r i  M .P . S in g h , V ic e  C hairm an  
H on *b le  S h r i  I“&dan Mohan, J u d i c i a l  Member

J a i  S in g h  Chowhan,
S / o .  S h r i .  Ramu S in g h  Chowhan, 
a g e d  a b o u t  5 0  y e a r s ,  E m ployed a s  
M otor V e h ic le  D r iv e r  G r. I ,
U nder C h ie f  E n g in e e r  ( C o n s t r u c t io n ) ,

SEC. R ly ,  B i la s p u r ,
R e s id in g  a t  t  N ear ja g m a l Cnowk,
B i la s p u r ,  T e h s i l  & D i s t r i c t  *
B i la s p u r  (C G ).

(By A d v o c a te  -  S h r i  B .P .  R ao)

V e r s  u s

1 . U n ion  o f  I n d ia ,  
th r o u g h  * T he S e c r e t a r y ,
M in is tr y  o f  R a ilw a y s ,  R a i l  
Bhawan, New D e l h i .

2 .  T he G e n e ra l M anager,
S o u th  E a s t  C e n t r a l  R a ilw a y ,
B ila s p u r  Z on e, GM O f f i c e ,
PO t  B i la s p u r ,  T e h s i l  & D i s t r i c t  i 
B ila s p u r  (C G ).

3 .  T he C h ie f  E n g in e e r  ( C o n s t r u c t io n s ) ,
S o u th  E a s t  C e n t r a l  R a ilw a y , PO j
B i la s p u r ,  T e h s i l  u  D i s t r i c t  j
B ila s p u r  (C G ).

4 .  T h e S r .  P e r s o n n e l  O f f i c e r  
( C o n s t r u c t io n s ) ,  S o u th  E a s t  C e n t r a l  
R a ilw a y , PO * B i la s p u r ,  T e h s i l  &
D i s t r i c t  ; B i la s p u r  |C G ). . . .  R e sp o n d e n ts

O R D E R  ( o r a l )

By M.P« S in g h . V ic e  C hairm an -

By f i l i n g  t h i s  o r i g i n a l  A p p l i c a t i o n  t h e  a p p l i c a n t  has

c la im e d  t h e  f o l l o w i n g  m ain r e l i e f  s

" 8 .1 .  t o  p a s s  a  d i r e c t i o n  t o  t h e  r e s p o n d e n ts  ( i . e .
r e s p o n d e n t  N o. 2 or r e s p o n d e n t  N o. 3 )  t o  d i s p o s e  t h e
a p p l i c a n t s *  l a t e s t  r e p r e s e n t a t i o n  d a t e d  3 1 . 3 . 2  004 
(A n n ex u re  A - 7 ) in  a  s p e a k in g  o r d e r , a t  t h e  e a r l i e s t . ' *

2 .  T he b r i e f  f a c t s  o f  t h e  c a s e  a r e  t h a t  t h e  a p p l i c a n t  i s  

w o r k in g  a s  MDM G r a d e - I /D r iv e r  in  t h e  pay s c a l e  o f  R s .  4 5 0 0 -  

7 0 0 0 / -  on ad h oc b a s i s  w i t h  t h e  r e s p o n d e n t s  R a i lw a y s .  T he m ain  

g r ie v a n c e  o f  t h e  a p p l i c a n t  i s  t h a t  h i s  j u n io r s  h a v e  b e e n



r e g u l a r i s e d  in  MDM G r a d e - i  lo n g  b e f o r e  a n d  a l s o  h a v e  b een

p ro m o ted  a s  W D ^ U riv er  in  t h e  pay s c a l e  o f  R s .  5 0 0 0 - 8 0 0 0 / - ,

w h e r e a s  he has n o t  b e e n  c o n s id e r e d  f o r  r e g u la r  a p p o in tm e n t
in  i s

by t h e  r e s p o n d e n ts  in  t h e  g r a d e A ? h ic h  h e^ w ork in g  p r e s e n t ly  on 

a d h o c  b a s i s .  Jh t h i s  r e g a r d  t h e  a p p l i c a n t  h a s g iv e n  a 

r e p r e s e n t a t i o n  t o  t h e  r e s p o n d e n ts  on 3 1 s t  J'&rch, 2 0 0 4 , But 

t i l l  now t h e  r e s p o n d e n ts  h ave  n o t  ta k e n  an y  d e c i s i o n  on t h e  

sa m e .

3 .  In t h e  c i r c u m s t a n c e s ,  w e deem i t  a p p r o p r ia t e  t o  d i r e c t  

t h e  r e s p o n d e n t  N o. 3 t o  c o n s id e r  t h e  r e p r e s e n t a t i o n  o f  t h e  

a p p l i c a n t  d a t e d  3 1 s t  f-fcrch, 2004  a n d  t a k e  a d e c i s i o n  on th e  

sam e by p a s s in g  a  s p e a k in g ,  d e t a i l e d  a n d  r e a s o n e d  o r d e r  w i t h in  

a p e r io d  o f  t h r e e  m onths from  t h e  d a t e  o f  r e c e i p t  o f  c o p y  o f  

t h i s  o r d e r .  We d o  s o  a c c o r d i n g l y .  T he a p p l i c a n t  i s  a l s o  d i r e c ­

t e d  t o  s e n d  a  c o p y  o f  t h i s  o r d e r  a s  w e l l  a s  t h e  co p y  o f  t h e  

p e t i t i o n  t o  t h e  r e s p o n d e n t  N o . 3 w i t h i n  a  w eek  from  t h e  d a te  

o f  r e c e i p t  o f  c o p y  o f  t h i s  o r d e r .

4 .  A c c o r d in g ly ,  t h e  O r ig in a l  A p p l i c a t io n  s t a n d s  d i s p o s e d  o f  

a t  t h e  a d m is s io n  s t a g e  i t s e l f .

V ic e  Chairm an


